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'S/o Shri Ram. Sahay

C/o" C.1.T.<6
Commissioner of Income Tax
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(Department of Finance)
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Central Revenue Building
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S/o Ram Raj Sharma
Anil Kumar

Rish{
S/o Jaiprakash Bairagi

Banahi

S/o Nand Kishore
Sunil Datt

Ram Kishore P;shtp, : .
S/o Pashupati Mishra - , !

Brij Mohan o

S/o Ram Milan Mishra

C/o C.1.T-6 '
Commissioner of Income Tax

Riz“éeﬁﬂifa"' Connaught Place Applicants
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Union of India through
Secretary

Ministry of Finance
(Department Af Revenue)
Central Boaxd :6f Direct Taxes-

—

‘New Dslhi.

The Chief Commissionar of Income Tax
Delhi

" Central Revonue Building

1. P Estate, New Delhi. coo ;\ Respondents

,For;the:.ppiicanta in both the - cee N°“°
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S WSTIEE m.cosmsem:

- None appeared on. behalf of the applicants even onf:w E’P;Q

ge¢ond qall. ‘1 have heardt Shti U P Uppal, coun=31 for-‘”*

the réspohdenta.

2. Re both the OAs raise identical dssues,ithey are

being disposed of by this common order,

3, The applicants uere appointed as casual laboursg .
Thraugh these OAs, the applicants have sought the follouing

amongst other reliefs-

(1) A direction'be'issued to thé respondents to
reinstate the applicants_aﬁd consider them
for regular absorption in acﬁordancé with

" Articles 14 and 16 of the Conetitufion and

in accordance with the scheme filed as - |
Anhexire =1. _

{2) 77 continue thé services of the apﬁlicants till
their rogulér absorption

(3) To grant the benefits of DA, HRA and CCA
with effect from the date of their entitlement:

under the scheme,

-'(4) Not to maka any regular appointments against the
posts without considering them for regular

absorption.

4. Since the applicants? service have been dispenaéd
with and they do not seek any relief against the said
action of the respondents, the question or directing

their reinstatemant without considering ‘the validity of

‘the order of their disengagement does not arise.

5. -- In‘tgf counter—affidavit, the respondents havéy'

taken the plea that the applicants were appointed as work
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charged labourers till regular appointmentu as - at that

i time appointment or regular persone uas under proceas

in accordance.uith the rules on the subject. It has
further been indlcated that reqular appointments have

been made by f0110u1ng dus procedure, The services of o

‘the applicants Were dispeesed u1th becauss there uas no

Further work For them with the raspondents. The respondents

have further taken the plea in the counter-affldavit |

that the scheme contained in the QOffice Memorandum

dated j0.9.1993 would be applicable to such of the

casual labours as yere employed beforae the date viz,

1.9.1993. fhey Plead that since the applicants wsreg

enhgaged on a later date, the scheme is not applicd:le'

to them, Their further plea is that the applicants

had not been engaged for 206 days as on 1+9.1993 and 5
therefere the claim is not tena lg, -

6. . 1.have perused the Office Memorandum and .
gone through ths relevant record, In viey of the
abave, there is no merit in the Oms uhich:are:accordingly

dismissed , The parties to bear thair sun costs,

. : ( B.C.Saksena)
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